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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD EE NCH
AT HYDERABAD , :
QA 987/91, Dt., of Order:1-1i=91,

M.Ajay Kumar
ve -.ﬁpplicaﬂt
VSol
1, Divisional Security Commissioner,: )
South Central Railway, Raiiway Protaction force,
(BG) Division, Sanchalan Bhavan,.Secunderabad.

2. Chiief Security Commissioner, SC Railuay,
Rail Nilayam, Secunderabad.

3, The Genaral Manager, SC Railuay,
Rail Nilayam, Secunderabad.

....ﬁaspondents

.Counsel for the Applicant s Shri N.Krishna Rao

— —
Counsel for the Respondents :  Sded tw 38 Gopeh QK' 5“b”@1‘“‘

CORAM:

THE HON'BLE SHRI R.BALASUBRAMANIAN : MEMBER (A)

~ THE HON'BLE SHRI T.CHANDRASEKHAR REDDY @ MEMBER (3J)

(0rder of the Division Bench delivared b§
Hon'ble Shri T.C.S.Reddy, Member (J) ),

e e  amem e

The applicant hesrein has filed this application to
fuvea SV iRee
quash the rsmcval order dt.19-7-91n It is not in dispute

—
‘ b T
that the said order of removal passad when the applicant
n

was working as a constable in the Railuay Protection Fores,
nelefeq

The order passed removing bhim from service & ﬁ&gﬁyﬁﬁﬁﬁtﬂsgb

k@ "service matter" within the meaning of section 3 (g) of
the A.T.Act, 1985. But section 2(a) of the A.T.Act, 1985
doa;huF have §#me application to "any member of the Naval,
m@@ﬁéﬁiy or Air Force or any other Armed Forces of Union®,

-At:i8fot in disputs that the Railway Protection Force

R o veei2e



" LY f{@ - 1R
comes -within the definition of Armed Forces of Union. In-
A o

view of this posiftion ue do not have jurisdiction to enter-:
tain this application and this applicatipn is liable to be
returned to the counssl for the applicant., Hence ue direct
the Registry to return this application along uith-a copy

of this order to the counsel for applicant, The applicant

-

will be at Lliberty to approach the appropriate forum for

. n.&v—i‘\u—'\j\& bﬂﬁﬂnb@‘#—

redressal of his grisvance. A copy of this order shallibs |
fn o

kept in the office record of tne Tribunal for refersnce.

Application is decided accordingly at the admissicn stage
e C

itself, Fhpra-uiblusBrToURESAGE MO ATEbS,

Q‘JMW—:;_, 7 -Cﬁ‘mmdna‘&mb“a"f

(R.BALASUBRAMANIAN) "* (T.CHANDRASEKHAR REDDY)
Member  (A) Member (J)

Dated:1st Novembsr, 1991,
Dictated in Upen Court,

-

avl/
Dy.RegfgffafTﬁﬁagg(*-'
Copy to:- _ ,7[

1. Divisional Security Commissioner,
South Central Railway, Railway Protection Force,
(BG) Division, Sanchalan Bhavan, Secunderabad,
2. Chief Security Commissioner, $.C.Railway,
*Rail Nilayam, Secunderabad,
3, The General Manager, S5.C,Railway,
Rajil Nilayam, Secunderabad.

4, One cony to Shri, N.Krishna Rao, Flat No.l1l0, Block No.7, .
MIGeII, Baghlingampally, Hyderabad.(wis0O-8HR)-
5. One copy to Shri. J.R.Gopal Rao, Addl.CGSC. CAT,Hydbad.
6. One spare COpY.|u o up\o@ O & Bo—d Ot Trated— Wit 3 feogh b Covh—

. Reconts voum Yy veframl o por (pudm w00
R/ O & 50 Souling Seckm s GO
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TYPED BY COMPARED BY
CHECKED EY - APPROVED By

I THE CENIRAL ADMINISTRATIVE TRIBUNAI,
HYDERABALD -BENCH AT HYDBRABAD *

THE HOHN'BLE M
AND

THE HON'BLE MR. M(J)

THE HON'BLE MRuR.BALASUBRAMANIANsM(A)'

AND

THE HON'BLE MR.T cAon dha é’%%fvx(aﬂ/

" DATED: /17791644
,.\

Pt NG (W Brlov—— o )

. . .Admittedaﬂé\{iferim directions
Issued. . ’

I
[

—AT1oud. . {44 Opp W e
 Disposed of \ ith dlrectlons UQ qw . ,}z
Dismissed.

Dismissed as w}thdrawn .

" . . Dismissed for Défwl‘:l\ﬁlt- ' - 7
pvm : . o v M.A.Ordered/RejectG\d . W ” N
e .' v order as to costs. ' AN





